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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
BULLETIN PART-II
(General information relating to legislative ar:ci other matters)
Friday, 27" Junc 2008/ 6 Asadha, 19:i0(Saka)

No. 258

Sub:  Delimitation of Parliamentary and Assembly Constituc'ncies in NCT of Delhi
Commission’s Notification /Cirder.

A copy of the leter No. CEO/EL.G/102(3)/2008/16492 - 572 dated the 3™ June,
2008 alongwith its enclosures letter N¢;. CEQ/ EL.G/ 102(3)/ 2008, 15822 dt 30.05.2008
on the above cited subject received from the Office of the Chief E/ectoral Officer, Delhi

is being sent herewith for the information of the Hon’ble menibers of Delhi Legislative
Assembly.

Siddharath Rao

Secretary

3.5



T et g, Reet TR

FTate, g8 it Reeht
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

OFFICE OF THE CHIEF ELECTORAL OFFICER, DELHI
T ¥ W st g,

Old St. Stephen's College Building,

FTH ¥2, Resht - 110 006 Kashmere Gate, Delhi - 110 006.
Y e: 23982711, 23982611,23965176, 23933054 Fax. Nos. 23910683, 23981513, 23963604
No. CEO/EL.G/102(3)/2008/ | & 4g2—3532. Dated:. 3 jyN 2888
To

1. Seven(7) Members of Parliament from Lok Sabha in NCT of Delhj

2. Three (3) Members of Parliament from Rajya Sabha in NCT of Delhi

\/ Seventy (70) Members of Legislative Assembly in NCT of Delhi

Sub:  Delimitation of Parliamentary and Assembly Constituencies in NCT of Delhi-
Commission’s Notification/Order

Sir,

I am directed to forward herewith two copies (English and Hindi) Delimitation
Commission’s Order No. 60 dated 30" May, 2008 amending its order No. 30 dated
20.09.2006 regarding delimitation of Parliamentary and Assembly Constituencies in NCT of
Delhi, made under section section 9 (2) (d) read with section 4(2) of the Delimitation Act.

Yours faithfully,

| Y

| (J.K. SHARMA)
DY. CHIEF ELECTORAL OFFICER

. Copy for information to Secretary, Delimitation Commission of India, Nirvachan
Sadan, Ashoka Road, New Delhi w.r.t letter No. 282/DL/. 2008 dated 30" May, 2008
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I : F NATIONAL
TO BE PUBLISHED IN AN EXTRA ORDINARY ISSUE OF
¢ CAPITAL TERRITORY OF DELHI GAZETTE, PART-II, SECTION-I,
Lae DATED 30™ MAY, 2008}

OFFICE OF THE CHIEF ELECTORAL OFFICER: DELHI

No.CEO/EL.G/102(3)/2008/ /S822 Dated: 3=/5/30¥

DELIMITATION COMMISSION OF INDIA

‘Nirvachan Sadan, Ashoka Road, New Delhi-110001.

No. 282/DL/2008/* Dated : 30" May, 2008

9 Jyaistha, 1930 (Saka)

ORDER No. 60 :
WHEREAS, in pursuance of clause (d) of sub-section (2) of Section 9 read

with sub-section (2) of Section 4 of the Delimitation Act, 2002(33 of 2002)", as
amended by the Delimitation (Amendment) ~Act, 2003 (3 of 2004), ‘the
Delimitation Commission has passed its final order (Order No. 30) determining

- the extent of Assembly and Parlliamerntary Constituencies in the State of NCT of

.DELHI on 14™ September, 2006; and

WHEREAS, the Commission has notified its final order dated ?14‘“
September, 2006 vide its notification No. 282/DL/2006-Vol. V, dated 20"

September, 2006 in the Gazette of India and the State Gazette of NCT of Delhi

‘Government; and

WHEREAS. after publication of final order, the Chief Electoral Ofﬁg_cer,
NCT of Delhi, vide her letters no. CEOQ/EL.G/102(3)/2008 dated 19" May, 2008
and 22" May, 2008 intimated to the Commiséion that various District Election
Officers have péinted out some anomalies in respect of geographical congruity in

the newly delimited Aslsembly Constituencies under their charge; and

R
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WHEREAS the Dehmttatlon Commnssuon setup a committee to undertak
an on - the - spot vent‘ catlon of the areas concerned to verify the reported
formatlon of islands in ACs of NCT of De!hl and

WHEREAS, the said Comm|ttee of Delimitation Commuss:on after on - the
- Spot verification, found that in many instances some EBs are not contlguous
with the other areas of the conshtuencaes in which they have been mciuded as
per the Commussnon s order and fon'n lslands In adjoining constituencies: and

WHEREAS the above said Committee of Delimitation Commission reported

that these discrepanc:es have occurred because of haphazard numbenng of
Enumeration Blocks of a particular colony/locality by .the office of the Regietrar'
General of India and. that the maps provided by RGI office were also not Ieglble
and location of these EBs on the maps has also not been properly: lndlcated as
revealed by the on - the - spot venﬁcatton and

WHEREAS, the Commission .has considered and verified the fects
brought to its notice by the Chief Electoral Officer, NCT of Delhi in the Iight of
geographical contiguity and the provisions of the Delimitation Act, 2002 Eand
many of the facts brought to the notice of the Commission by the Chief Electoral
Officer, NCT of Delhi have been found to be correct.

NOW, THEREFORE, by way of this corrlgendum to correct the above
errors arising from inadvertent slips and having regard to the provisions of the

Delimitation Act, the Delimitation Commission hereby orders that — :

In Table A of the Commission’s Notification No.282/DL/2006-Vol.V, deted

-

20" September, 2006 :-



)

@)
(3)

(4)

()
(6)

(7)

EB No. 107 of DMC Ward No. 28 shall be excluded from the extent of 16 -

Trinagar AC and included in 17 — Wazirpur AC.

EB No. 179 of DMC Ward No. 34 shall be excluded from the extent of 5 —

Badli AC and included in 6 = Rithala AC.

EB No. 434 of DMC Ward No. 33 shall be excluded from the extent of 6 —

Rithala AC and included in 13 — Rohini AC.

" EBs No. 199 to 200 of DMC Ward No. 83 shall be excluded from the

extent of 68 — Gokulpur (SC) AC and included in 63 — Seemapuri (SC)
AC.

EB No. 110 of DMC Ward No. 84 shall be excluded from the extent of 62 —
Shahdara AC and included in 63 — Seemapuri (SC) AC.

EB No. 152 of DMC Ward No. 85 shall be excluded from the extent of 63 -
Seemapuri (SC) AC and included in 68 — Gokulpur (SC) AC.

EBs No. 52 to 54 of DMC Ward No. 65 shall be excluded from the extent
of 53 — Badarpur AC and included in 54 — Okhla AC.

The Commission’s order No. 30, dated 20" September, 2006 stands

amended accordingly.

This order issues with concurrence of all members of the Delimitation

Commission.

By order,

(Shangara Ram)
Secretary

By rder,

(R.K. JAIN)
UNDER SECRETARY (ELECTION)
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